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{Shri Vikram Mahajan]

Therefore, at this stage it does not con-
cern the  present  business before the
House, The hon, Member can utilise any
other way which is available 1o him
under the Rules of Business and ask for
necessary information. So far as the
present Resolution is concerned, it is to
scek the approval of the Parliament Lo
make Assam Board to raise funds in
the power sector in the Annual Plan
1982-83  (rom Rs. I50/- crores to
Rs. 185/- crores.

REC Rs. 10.54 crores, L.1.C. Rs. 3.3]
crores. Market borrowings Rs. 22.19 cro-
res. The totul comes to Rs. 36.04 cro-
res. The 1otal borrowings uplo the end
of 1982-83 wili be approximately Rs.
181.54 crores., That is why | am pro-
posing a ceiling of Rs. 185 crores,

The previous ceiling was Rs. 150 cro-
res and the borrowing was Rs, 14550
crores We expect Rs, 36 crores to be
spent this year. Therefore, I have coms
before the hon. House. [ reguest that
this House may approve the Resolution,

MR. CHAIRMAN : The question is:

“That in pursuance of sub-section
(3) of section &5 of the Electricity
(Supply) Act, 1948 (54 of 1948), read
with clause (b) of the Proclamation
issued on the 19th March, 1982, by
the President under article 356 ol the
Constitetion with respect 1o the State
of Awsam, this House accords approval
for fining under the said sub-section
{3) the sum of one hundred and eighty
five crors of rupees as the maximum
amount  which the Assam Stale
Electrictty Board may, at any time
nave on loan under subrsection
(1} of the suid section 65."

The Mution was adopted

14.55 hrs.
PHARMACY (AMENDMENT) BILIL

THE MINISTER OF HEALTH
{SHRT B. SHANKARANAND). Sir, 1
beg to move;

“That the Bill further to amend the
Pharniacy Act, 1948, as passed by

Rajya Sabha, be taken into considera-
tion."

Sir, the Pharmucy Act was enacted lo
regulate the profession and praclice of
Pharmacy in 1948, It has, thereafter,
been amended 1wice — once in 1959 and
again in 1976. When the Act was last
amended in 1976, a provision was in-
corporaled in Section 42 “of the Act
prohibiting dispensing by unfegistered
persons. It was provided in the provise
that the provisions of Section 42 of the
Act will take effect in all the Stales on
the expiry of the period of five years
from the commencement’ ™ of fhe Phar-
macy Act, 1976 unless the Siates had
already in the meanwhile enforced the
provisions of the Acl. The Pharmacy
{Ammcndment) Act came inio force with
cflect from |st  September, 1976 anl
hznce  the five year period expired on
31st August, 1981, So far. only the
Stale. (rovernmenils of Assam, Kerala,
Uttar Pradesh and Union Territory of
Delhi huve enforced Section 42 of the
Act. Hence in all the residuary States,
to which the Act applies, Section 42 of
the Act, prohibiting the dispensing  of
drugs by persons other than registered
pharmacists will become operalive from
It September, 1981,

Represenlations have been  received
from time to ume about the Inadeqguacy
of trained pharmacists and for postpun-
ing the enforcement of the provisions of
Scction 42 of the Acl. The matler was
also ccnsidered by the Sixth Joint Cos-
ference of the Central Council of Health
and Central Family Welfare Council
held in April, 1979. The Conference
noted the steps 1aken by the Siates in
augmenting the truining facilities for un.
truined pharmacists  but considered it
nccessary to extend the Jate of enforce-
ment of Section 42 of the Act by a iur-
ther period of threce years so as to en-
able the States 1o truin adequule num-
ber ol pharmacists, It was accordingly
resolved by the Conference Lhat ke
Pharmucy Act be amended so that Sec-
tion 42 of the Act would come into
effect from 1st Seplember, 1984 insteud
of st September, 1981, The Govern-
ment have nccepted this resolution, and
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the amending Bill prepared in pursuaocs
thercof is now before the House.

I, therefore, move that the Pharmacy
(Amnendment) Bill, 1981 be taken up for
consideration and passed.

MR CHAIRMAN: Motion moved:

“That the Bill furfher o amend 1he
Pharmacy Act, 1949, as passed by
Rajya Sabha, be taken into conside-
ration.”

SHRI AJOY BISWAS (Tripura West):
Sir, the Hecalth Minister has brought
about this amendment after eigh! mon-
ths of the expiry of the last enaciment.
I do not know what happened actually
to the untrained and unregistered phur-
macils and compounders during this pe-
rad. T want to know wheihcr many of
thern have bicen retrenched By the con-
cerned authorities, So, I shall request
the Health Minister 1o inform the House
as to what is the position of those com-
pounders and pharmacists.

15.00 hrs.

Now the Government want to ex-
lend the period for another three years.
That means the Government have failed
10 implement the Act that was passed
in 1976. When the Act was passed in
1976, naturally the Government ought
1o have arranged for the training of
untrained compounders and pharmacists.
If the Government could do it, them in
the meantime, within a period of five
years, the untrained compounders and
pharmacists could have been tirsined. So,
that is & failure on the part of the
Government. Evidently, I agree that
untrained compounders and pharmacists
should be trained because when we go
to the dispensary or the shop. these un-
trained compounders and pharmacists
aclually sometimes mislead the patients
and they iry to give an alternative of
the medicine. They do not know what
is the implication of that. That may
harm the patient; that may cause serious
consequences. So, I ask the hon. Minis-
ter whether any machinery has been set
up so that within a period of three years
the untrained compounders and pharma-
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cisis can be trained. I think, the Gov-
eroment has not set up such machinery.
What is the use of extending it for an-
other three years? It is a vital point.
When this period also will expire in
1984, he will again come to the House
and say that he wants to extend it for
another three or five years so that un-
trained compounders and  pharmacists
could be trained in the meantime.
Therefore, 1 ask the Government whe-
ther they have evelved some machinery
throughout the cowntry so that untrain-
ed compounders and pharmacists can be
trained.

A few days back, in the House there
was a discussion about the eye opera-
tions performed by the quacks. About
52 to 60 persons actually lost their eyes
because of these quacks. So, the life of
the people is not safe in the hands of
the ¢uacks, untrained compounders and
pharmacists.

About the drugs, in our country about
&0 0 Y0 per cent of the drug marnu-
facturing i  controlled by the multi-
nationals and they are interested to pro-
duce the Vitamin type of drugs and they
arc not interested to produce the life-
saving drugs and these quacks, compo-
unders and pharmacists are in collusion
with multi-nationals.

I would hike to ask the Hon. Minister
whether Government is think ing any-
thing about the curbing of the mono-
poly of the multi-nationals because if
the drug manufacturing is controlled
solely by the multi-nationals, then the
future of the country is nolL very bright.
So, we have to do something in this
regard.

I, therefore, request the Hon. Minis-
ter to enlighten us about the drug ma-
nufacturing by multi-nationals and 1
would like to know what the Govern-
ment is going to do to curb the influ-
ence of multi-naifbnals in this sphere.

SHRI RAM SINGH YADAV
(Alwar): I support the Bill which has
been introduced by the Minister of
Hegrlth and Family Welfare.
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[Shri Ram Singh Yadav]

The Hon. Minister of Health and
Family Welfare has also himself ad-
mitted in this House several times that
even today in the country fhere  are
quacks who are involving themselves in
thse meslical practices amd who are mak-
ing huge money. Not only in my State,
but in several States, these inslances
are occurring and are being repeated.

Now I think there is a weapon in the
hands of the Minister of Heslth and
Family Welfare and that is the Pharma-
cy Act, 1948, The Hon. Minister wants
to amend Section 42 which provides:

“On or after such date as the Siate
Government may be notification in
the official gazette appoint in this be-
half, no person other than a registered
pharmacist shall compound, prepare,
mix or dispense and medicine on the
prescription of a medical practitioner.

Provided that this sub-section shall
not apply to the dispensing by a me-
dical practitioner of medicine for his
own palients, or with the general or
special sanction of the State Govern-
ment, for the patients of another me-
dical practitioner.

Provided further where no such date
is vriented by the Government of a
Stats, this sub-section shall take effect
in that State on the expiry of a period
of five years from the commencement
of the Pharmacy (Amendment) Acl,
1976.7

This Act was to be enforced in the
year, 1981, and some of the States, only
a few States, have notified this Act. The
operation of this Act has been ecffected
in some of the States but majority of the
States have not done so.

The Hon. Minister wants the quacks
and pharmacists and druggists to be given
licence to engage themselves in the trade
even without getting themselves registered
and even without getting licence.

So my submission iy that, as a matler
of fact, the Hon. Health Minlster is giv-
ing a Heence by extending the period of
appiication of this Act.
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Why thig provision should not be made
penal and enforced in every State by the
Centre? Why don't you take powers in
your own hands?

If the State Act complies with the pro-
visions of the Central Act, then, the phar-
macists, druggists and chemists of that
State should be subject to the rigours of
that particular State Act and you should
come out with that particular legislation.

Al presenl there are spurious drugs.
In the States of U.P. and Rajasthan, many
pcople huve lost their lives because of
these spurious drugs. The druggists,
chemists and pharmacists there are not
made liable and it is mot compulsory for
them to get themselves registered and,
then, to involve themselves in the trade.

Til), then, there canont be any via
media for these wrong practices which are
prevaling in the wvarious States of the
countlry. As a malter of fact, this law
feaves lacunae in other ways also because
there are two Councils: one, the Central
Council, and the other, the State Council.

You might have read in the papers to-
day, the hon. Minister also might have
readd, that Gujarat police has unearthed
one racket, the racket of fake doctors;
there js one Association in Gujarat which
is nol recognised either by the Government
of India or by the State Government, and
that Association is issuing certificates (o
those so-called medical praclitioners who
arc practising jn various parts of the State.
So many persons whe have no licence, no
degrece or no diploma, those who are not
trained in thal particuar trade or profes-
sion are in the field. It is a serious thing
especially in the medical profession where
they are playing with the life and death of
people. It is a heinous crime, but you
are tolerating all these things. You
should take stern action, you should come
with rigorous laws, so that all these prac-
tices may be stopped at once. In every
State quacks are involved in the trade and
they are making huge money and are en-
dangering the lives of various patients and
people who are ignorant about it. 1
would make this submission to the hon.
Minister. He is a very compelent man,
he knows his business well, but we expect



393 Pharmacy

that he must come with a comprehensive
legisaltion so that all these malpractices,
fake doclors, issuing fake licences to the
so-called medical practitioners, will be
curbed and stopped for ever, With these
words, 1 support the Bill which has been
brought forward by him. T hope, the hon.
Minister will take care of all these points
that T have raised, especially regarding
spurious drugs and fake doctors and
quacks rho are induiging in this business.

1 AW« I () TR
TR 1948 F T & o T4 wgeq &
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SHRI MOOL CHAND DAGA: Why
arc laws paassed by Parliament? Whe-
ther they are implemented or not, that is
the point.

*. . Whoever Contravenes the provi-
sions of sub.section (1) shall be puni-
shable with imprisonment for a term
which may extend to six months or fine
not cxceeding Rs. 1000 or both”
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of eighteen years shall be entitled on
payment of the prescribed fee to bave
his name entered in the first register if
he resides or carries on the business or
profession of pharmacy, in the State and
if he holds a degree or diploma in
pharmacy...."
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“There was a seminar here in Delhi
which was sponsored by Delhi Science
Forum, the Forum for Science and
Technology, Association of Scientific
Workers of India, the Society of Young
Artists of Tndia, Federation of Juinor

Doctors Associations, and the Federa-

tion of Mcdical Represenlatives Associa-
tions.

In that Seminar, Shri P. N. Haksar said:

“Despite the hue and cry against medi-
cal multinational compaines, 80 (o 90
per cent of their oulpul consists of sim-
ple houschold drugs and vitamin prepa-
rations. Only 30 per cent of the lotal
sales of the multi-national drug compa-
nies were life-saving drugs.”’
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SHRI M. RAM GOPAL REDDY (Ni-
zamabad): Just now a Member from
Opposite side said that the Minister is
being directed by bureaucracy. Unfor-
tunately, he does not know thik is the
Congress Government. Here the Minister
directs thal bureaucracy, not that bureau-
cracy directs the Minister.

We, the Members of Parliament, are

makine snecches that many of the unguali-

fied people are practising and faking away
the lives of the people. Tt is we who arc
moving ¥ the countrywide., Why do we
not report the matter to the concerned
authority (hat <o and so is unequalified
and he ng giving wrong medicines and

thereby we are just making  speeches.
Is the Minister going 10 cach
and every village, city, 1o see

as to who is unqualified person who
is doing this job? We, the Members of
Parliament. Members of the State Tegis-
latures owe a duty to the public. thfc-
ever such a thing happens, we may wrtte
a note 10 the concerned authority and to
the Minister rather than saving that the
Minister does not do this or do that or
he does not know that many unqualified
people are there in the villages. Inciden-
tally, T may mention that he too comes
from the amallest village in Karnataka.
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MR. CHAIRMAN: Who said _all
this?

SHRI M. RAM GOPAlL. REDDY:
Shri Vyas. He is no doubt old in age,
but is young in spirils.

It is a fact that more lives are Jost oa
account of bad mixing of medicines.
That must be taken a serious note of.
Health is the wealth of the nation. If
the health of the nation is spoiled, we
become a weak nalion. Always strength
of the nation is counted on the basis of
the health of the nation. That is how
comparison among the nations is made.
If we are physically not sirong, if our
health is weak, whatever efforts we may
make. we cannot challenge anvbody and
we cannol  defend ourselves. For the
sake of defence, for the sake of produc-
tion, efficiency ol productivity we have
10 be strong. That is why I request the
Minister to sce that all unqualified persans
shoutld be trnined immediately, They must
he given a time limit of two to three years
for the purpose. After all o compounder
br a pharmacist can get training in a six
months time. He does not require much
time. If for six months he takes training,
he will be quite alright and he can mix
the medicines properly. If he does pot
take training for six months then he should
be prosecuted. We are making and should
make stringent laws. After all thig is
the law of the land and that must be en-
forced strictly.

The State Government should enforce
thin type of law strictly and action must
he taken aaginst the defaullers. If the
Siate Government in not vigilent, we can-
not weed out such a practice. Quacks
are working in the villages.

Shri Vyas said thal in Rajasthan there
are so many people. Many hospitals are
without doctor. In Andhra Pradesh there
are plenty of doctors who are going to
Giulf and other countries. If Rajasthan
needs doctors, doclors cannol he made
overnight. It requires five to six Yyears
training and education. If Rajadthan fie
short of doctors, the other States which
are surpfus in doctors can provide them
with  doctors. In Andhra Pradesh we
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have surplus doctors. They must be told
—'look, you have to work al such and
such a place only for three or four years,
thereafier you can come back to your
native place’. We can meel the shortage
inthis way.

I hope the Minister who js an ¢nter-
prising man will take necessary steps and
will do a lot of service to the nation,
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DR. V. KULANDAIVELU (Chidam-
param): Mr. Chairman, Sir, on behalf
of my party, D.M.K. I rise to support and
participate in the discussion on the Phar-
macy (Amendment) Bill. The Bill deserv-
es appreciation. . ..

AN HON. MEMBFR: What for?

DR, V. KULANDAIVELU: ... fo
its novel design. It is a timely amend-
ment for revival of the present sirategy.

We arc aiming at “Health for All by
2000 AD". Pharmacists also bhave 10
play a major role which we are aiming at
“Health for All by 2000 AD". The
Amendment, ensures adequate care on the
part of the Government for the proper
implementation. If it is left alone, with-
out any control over the pharmacists, our
innocent people, the general public, will
he put to trouble and a lot of hardship.
I want to say that the pharmacists now-
a-days are taking advantage of knowing
certain action of the medicine. They are
even claiming as doclors. I regretfully
state that the pharmacists are also clalm-
ing the strategy of the doctor. They are
also joining the quacks. They have start-

:
1
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ed practice in the rural areas, and the
people in rural areas are in misery. This
point must be kept in mind.

There should, therefore, be stringent
action 10 exercise control over the pharma-
cists and the quacks posing as doctors.

The Hon, Minister may please keep in
mind the danger of the pharmacists and
the quacks posing as doctors.

The speakers who preceded me spoke
about health and they made some valuable
suggestions about health problem which is
today the prime problem.

Our Prime Minister Mrs. Gandhi also
calegorically said that health must be en-
sured 1o all our counirymen and that un-
less heualth is maintained, our country
cannol prosper,

The various Minisiries must orient and
must conlribute cerlain amenities and cer-
1ain avenues for the maintenance of
health.

! would like to puint out cerlain salient
points. I had already exhausied my time
in the debatle on the Demands for Grants
for the Ministry of Health and Family
Welfare. [ had already made the salient
points. I hope (hose salient points will
be tauken into consideration for the effec-
tive functioning of the Ministry.

We ure discussing about the quack
system. Mauany people lost their eye-sight
because of quuck dociors atiending for
cataract opeartion. This topic was dealt
at length in the Rajya Sabha through a
Calling Attention,

The Hon. Minister also assured that
stringent action will be taken against he
culprits, the quacks,

Our National Security Act must take
into its cognizance the quacks and elimi-
nate them. Then only we can devise &
strutegy of health for all.

Our leading Press and publications also
are giving room for the praclice of the
Gquack system. Everyday, we are issuing
many pamphlets and advertisements, stat-
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ing that even for cancer and for heart
diseases there # a cure, without knowing
the basic principles of pathology. How
can they cure diseases without knowing the
basic principles of pathology? Unless we
put an end to this unethical publicity of
the pewspupers and publications, we can-
not achieve health for all by 2000 AD or
even by 5000 AD.

This point must be noted and we must
bring forward legislation. That Jegista-
tion must be stringent in its effect. You
must curb the evijls of the unethical pub-
hcity of the quacks.

A _doclor can only give trealment to
the patient. Whether the patient responds
to the treatment or not is to be seen and
it depends on the nalure of the disease.
But treatment of the discase by the doctor
is all that a doctor can do. But a doctor
cannol profess to eliminate diseases from
the world for which a 1all claim is made
in the advertissments by quacks! So no
doctor, not even a prominent doclor can
claim any cure,

One more point and I shall conclude.
I shall make a reference 10 the prevailing
siluation in my State of Tamil Nadu,
The Tumit Nadu Government have uan-
nounced and they have tiaken a decision
to introduce Post-graduale Diploma course
at the headquarlers hospital level. How
is jt possible 1o introduce Post-graduate
Diploma course at the headquarters hos-
pital where there are no teaching ameni-
ties und no facilities? Even the State
Health Minister has categorically slated
that the Central Government has given
the approval and that the Indian Medical
Council also has given its concurrence.
How can it be? So you have to direct
the State Government that they should
not iniroduce Post-graduate Diploma cour-
s¢ in the headquarters hospital as also the
internship should not be carried out at
the State headguarter hospilal levels.

One more point, In the Medical Col-
lege admissions, under privileged commu
nities, especially the Scheduled Castes,
Scheduled Tribes and Backward Classes
are deliberately kept out. Admissions are
given in the name of merit and eligibility.



413 Pharmacy (Amdt) Bill

[Dr. V. Kulanda ivel u]

You must ensure that there is suitable
relaxation of rules and regulations so that
these under-privileged communilies can be
accommodated in the Medical Colleges.

With these words, I support the Amend-
menl Bill.

SHRI B. SHANKARANAND: First of
all I express my gratitude to all the parti-
cipants who have unanimously supported

the Bil.....

SHRI BAPUSAHEB PARULEKAR:
You have brought such a good Bill.

SHRI B. SHANKARANAND: That is
because the Bill is not such a complicated
one. It is a very simple Bill and non-
controversial. Perhaps the only grievance
made by cerlain Members wasg that lhe
Bill is further providing scope for the
creation of quacks in the country for ano-
ther 3 years. That is not a fact. If you
read the section which is proposed to be
amended of the Pharmacy Act as amend-
ed in 1976, jt reads like this;

Setcion 42, sub-clause (1)~

“42(1) On or after such date as the
State Government may hy notification
in the Official Gazette appoint in this
hehalf, no person other than a register-
ed pharmacist shall compound, prepare.
mix, or dispense any medicine on the
prescription of a medical practitioner:

Provided that this sub-section shall
not apply 1o the dispensing by a medical
practitioner of medicine for his own
patients. or with the gemeral or special
sanction of the State Government, for
the patients of another medical practi-

fioner: .

In this case, one hon. Mem-
her referred to  Section 41  of 'syh-
section (1) regarding the penal provision
of the Act. May I draw the attention of
the hon. Members to the Proviso 1o Sec-
tion 42 which reads like this:
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“Provided further that where no such
date is appointed by the Government
of a State, this sub-section shalt take
effect in that Stale on the expiry of a
period of five years from the commen-
cement of the Pharmacy Amendment
Act, 1976."

It means the law provides that: the date
was extended from 1976 to September,
1981. Now we are doing that. We want
to further extend this period for three
years and give time (o the State people
s0 thal they train 1the people who are al-
ready in service because they are rumning
their dispensaries and the dispensing is
going on there and that the pharmacists,
simply becuuse of lack of iechnical qualifi-
caion could oot be registered as qualified
pharmacists, i» not fair. As you know, we
have not commilted any delay in the
sense that we gave notice of the amend-
ment for the introduction of the Bill in
Rajva Sabha on the 29th August 1981 and
the Bill wag introduced in Rajya Subha
on 17th September, 1981 and it was pas-
sed on ISt December 1981, Now, the
Bil. as passed by Rajya Sabha, is before
this House. Many hon. Members have
raised some point. [ agree that they are
right in asking uabout whalt action the
Stale Governments have taken to (rain
these people.

Why are they simply getting extentions
year by year? | must inform the House
that the States huave, of course, taken
rction 10 the c.tent, we expect them fo
tirain 7,811 but they have laken steps 1o
provide training faciltics by establishing
training cenlres and introducing short-term
courses for those who are already in ser-
vice. fn this regard the position of ad-
mission in almost all the States has since
improved. There may be only 52 institu-
tions, training instilutions and the manual

in-take for the diploma course was to the
extent of 2,804, But, Sir, the House will
be convinced (o know that again in this
matter, the number of such institutions
has risen to 10! and the annual admission
capacity had risen from 2,804 to 4,842.
Besides, a few more institutions have come
up and, during 1982, the admissions are
likely 1o be around 6,000 and above.
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But, the House should be convinced to
know that there are people in service for
whom, by introduction of a short-term.
course, the (training is given. 1 do not
want to shirk my responsibility by saying
that everything should be done by the
State Governments because health is a
State subject. We are providing facilities
and assisting the States to establish train-
ing centres and, whatever help they need.
we are providing that to the State Gov-
ernments. So, this, Bill is for training
the pharmacists. T do not know why they
raised various health issues which are not
directly related to the provisions or this
Bill before the House. Many Members
expressed that we would not be able to
achieve or fulfii the commitment for
health by the turn of the century to all.
I have come up before the House with
the traditional way of looking towards
the health of the people only through
drugs, doctors. dispensars. We have to
think in terms of preventive and promo-
tional aspects of the health also. And
that is where we are committed to do this,
not only on the curative side but on pre-
ventive side also through a universal pri-
mary care svsiem. We want to serve the
rural  people and try to improve their
health, So. Sir. about hecalth matters [
have exnlained my views and also the
views of the Government in thic resard
many a time in this House,

Reparding the blinding, almost all the
Members from Rajasthan have cxpressed
their agony. But T have expressed my
views in this very House through the Cal-
ling Attention Motion regarding the quacks
and other things. The Hon. Members
have expressed their concern and I really
share their concern in this regard. We
cannot allow these people (o make easy
money at the cost of the people. But [
am happy 10 know that one hon. Member
has said that it is not only the Govern-
ment but also the people who should know
the health activities of the Government
and participate in their activities. Hon'ble
Members can also give information jun this
regard to the Government and the Gov-
ernment will take proper action. We do
not say that we do not want to do any-
thing. We do not shirk the responsibility
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of the Government. But our approach t®
the health care activities is to involve the
community, and the Government is there
for whatever assistance and services are
required for the promotion of the health
centres.

Another hon. Member sitting opposite
has asked whether there has been any 1e-
trenchment. 1 should say that we are
not aware of that. I do not know. But
I can say that there has not been no re-
trenchment because the people themselves
have come forward and requested for ex-
tension of the period and 1 do not think
that there has been any occasion for any
person to be thrown out of employment
on this ground. 1 once again express my
gratitude to the hon. Members who have
unanimously supported this Bill for nass-
ing. Sir, I commend this Bill.

SHRI RAM SINGH YADAV: Tbe
hon. Minister has said that the time
is being extended to facilitate the training
of those persons who are already in ser-
vice and who are unqualified. 1 want to
know whether your Ministry or the Health
Department in the States have issued any
directions that no further recruitment will
be made to fill in the vacanices held by
the unqualified persons. Otherwise your
objective of extending the time will be of
no avail.

SHRI B. SHANKARANAND: Here it
is not a question of appointing any fresh
man in the place of unqualified person,
Otherwise we  do not come before this
House for sanction,
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SHRI B, SHANKARANAND: Sir, the
Pharmacist Council of India have approv-

©d the amendments to the regulations as
well as the  training of pharmacists, in

1978 and they had recommended certain *

ahort term courses for these people. Bul
it is our intention that every pharmacist
should be qualified and we do not want
that the dispensing and distribution of
medicines should be done by the unquali-
fed pharmacists.

MR. DEPUTY-SPEAKER: Now, the
Question is:

“That the Bill further to amend the
Pharmacy Act. 1948, as passed by Rajya
Sabha. be taken into consideration.”,

The motion was adopted.
MR. CHAIRMAN: Now the House

will 1ake up clause-by-clause consideration
of the Bill

The question is:

“That Clause 2 sland
Bill.”

part of the

The Motion was adopled.

Clause 2 was added to the Bill.

MR. CHAIRMAN: Now Clause I.

Clause 1—Short Title and Commencement
(Amendment made)

Page [, line 3,—
for “1981" substitute “1982" (2)
(Shri B. Shankaranand)

MR, CHAIRMAN. The question is:

“That Ciause I, as
wart of the Bill."

The Motion was adopled.

amended, stand

Clause 1, as aniended, was added 10 the

Bill.
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MR. CHAIRMAN: Now the Enacting
Formula.
Enacting Formula
(Amendment made)
Page I, line 1,—
for “Thirty-second™ substitute—
“Thirty-third” (1)
(Shri B, Shankaranand)
MR. CHAIRMAN: The question is:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The Motion was adopted,

The Enacting Formula, as amended, was
udded 1o the Bill,

The Title wus added to the Bill

MR. CHAIRMAN: Now the Minister.
SHRI B. SHANKARANAND: 1 beg to

movc,

“Twwat the Bill, as amended, be
passed.”

MR, CHAIRMAN: The question is:

“That  the Bill, as amended, be
passed.”

The Motion was adopted.

16.30 hrs.

ARCHITECTS (AMENDMENT)
BILL—Contd.

MR. CHAIRMAN: We pow take wop
further consideration of the following
motion moved by Shrimati Sheila Kaul on
the 18th March, 1982, namely:

“That the Bill to amend the Archl-
tects Act, 1972, as passed by Rajya
Sabha, be taken inlg consideration.”

Out of he time allotted for this Bill, we
have only S5 minutes lefi. Now ‘Shrl
B. D. Singh.



